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UPON hearing the counsel the Court made the following
ORDER

The appellant has been convicted of offence, inter alia, under
Section 302 of the Indian Penal Code and the High Court has
confirmed the conviction on consideration of the facts and
circumstances of the case.

We are not inclined to grant the prayer for suspension of
sentence and/or bail. Therefore, the application
(I.A.NO.111741/2019) is dismissed.

Any application for parole made by the petitioner to the

concerned authorities may be considered in accordance with law.

(DEEPAK SINGH) (VIDYA NEGI)
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